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Abstract of the Proceedings of the Council of the Governor General of India,
assembled for the purpose of making Laws and Regulations under the
provisions of the Act of Parliainent 24 & 25 Vic., cap. 67.

The Council met at Government House on Satwday, the 18th March 1871.
PRESENT:
His Excellency the Viceroy and Governor General of India, . P., G. M. s. I,
presiding.
" His Honour the Lieutenant Governor of Bengal.
The Hon’ble John Strachey.
The Hon’ble Sir Richard Temple, k. c. s. 1.
The Hon’ble J. Fitzjames Stephen, Q. c.
The Hon’ble B. H. Ellis.
Major-General the Hon'ble H. W. Norman, c. .
Colonel the Hon’ble R. Strachey, c. s. 1.
The Hon'ble T. 8. Chapman.
The Hon'ble J. R. Bullen Smith.
The Hon’ble F. R. Cockerell.
The Hon’ble J. F. D. Inglis.
The Hon’ble D. Cowie.
The Hon’ble W. Robinson, c. s. 1.

LOCAL RATES (OUDH) BILL.

His Excellency THE PRESIDENT said—* Before we proceed, I wish to makea .
statement with regard to the progress of business in this Council, because there
secms to be a little misapprehension on the part of the public as to the time and
period at which the various objections to the Bill now under consideration must
be taken. ‘

I wish, in the first instance, to repeat a statement made by my Hon'ble
colleague, Mr. Stephen, when leave was asked to introduce an Income Tax Bill.
The Hon’ble gentleman then said that the Bill would be introduced into the
Council on the 17th, and would, on that day, be referred to a Selcet (Committee,

The only deviation from the ordinary practice has Dbeen that, in order to
place the public at the earliest possible moment in possession of the details of
the measure, the Bill was printed at once, and has been published for some days.
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My Hon’ble friend further stated that the Committee would probably pre-
gent their Report on the 24th. The Council will then be in a position to take
the Report into consideration and pass the Bill on the 31st.

I make this statement in order to show that, on this occasion, we have
thought it desirable to assign a longer time than is usual for the passing of a
Tax Bill by this Legislative Council.

The result will be, that the proposals of the Government and the actual
details and features of the Bill will have been in the hands of the public for
nearly a month from the time of its introduction.

With regard to the other Bills which affect the great question of local
taxation, I proposc that we should pass the Bill relating to the levy of rates on
land in Oudh during our stay in Calcutta.

It appears that the principle of that Bill bas been fully discussed in the
Province to which it refers. We have had the advantage of a personal conference
with the Chief Commissioner on the subject, and he, before he came to Calcutta,
had ascertained that the leading Proprietors and Taluqdirs in Oudh were, on
the whole, favourable to the Bill. I therefore think it would be most to the
public advantage that that Bill should be proceeded with and passed during owr
stay in Calcutta—the last stage of the Bill being probably taken up about the
81st of this month. With regard to the next two Bills, namely, for imposing a
duty on certain trades and dealings in the North-West Provinces and Oudh, and
also as to the levying of rates on land in the North-West Provinces, called the
¢ North-West Provinces Local Rates Bill,” I wish to statc that, on consideration,
I think the most conveuient course with regard to the Bill would be to take,
as is proposed, a stage today, refer it to a Select Committec, receive the Report
of the Sclect Committee while we are here, and to hold, for the purpose of further
discussion and for the passing of the last stage of the Bill, a mecting of this
Council at Allahabad about the middle of the ensuing month. I think this will
give time for the fullest consideration of the important question involved. The
principles of the Bill will thus be discussed and determined on in the capital of
the Province to which it relates; the Lieutenant Governor of the Province, in
his official capacity, will be a Member of the Legislative Council meeting at
Allahabad ; the public and the officers of the Province will have more time and
fuller opportunitics of considering in detail all its important provisions. On
the whole, the result will be more satisfactory than if we took the last stage at
Calcutta, and I think that any observations or criticisms will be hest made, and
any assistance we may hope to derive from local knowledge and local experience
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will be best afforded, by holding a meeting of the Legislative Council within the
limits of the Province to which this Bill applies.

With regard to the Panjib Bill, I have only to state that no further pro-
ceedings will be taken with reference to that measure until the Legislative Council
meets within that Province, and I hope that we shall have at Simla, as in the
case of the North-Westein Provinces, the advantage of the presence of the
Lieutenant Governor in Council during the discussion upon a Bill which so
materially affects the interests of the Panjib.”

The Hon’ble Mr. STRACHEY introduced the Bill to provido for the levy
of rates on land in Oudh, and moved that it be referred to a Sclect Com-
mittee with instructions to report in a week. IIe had very little to add to
what had been already stated as to the reasons for the introduction of the
measure. When he had asked leave to introduce it, he endeavoured to state
thereasons which rendered it necessary to give to the Local Government in Oudh
power to raise a moderate sum by local taxation with the object of supplement-
ing the imperial grants for provincial purposes, and of providing funds for carry-
ing out the necessary local improvements which were stopped for want of the
necessary funds. The sum required to be raised in Oudh, as he before stated,
was £30,000. He had already endcavoured to explain the reasons which
had led the Local Government and the Government of India to the conclusion
that there was no way so easy and so unobjectionable for raising this money as
by imposing a light rate on land. It would be identical in its nature with
the cesses which had been levied for similar purposes for many years past for
roads, schools, &ec.

The measure was first prepared, as the Council would sce from the
published correspondence, and proposed, by Mr. Davies, when he was Chicf Com-
missioner of Oudh, and before he went to the Panjib as Lieutenant Governor.

It was prepared by him in conjunction with General Barrow, who was
then Financial Commissioner and who had since become Chief Commissioner
of the Province.

Besides, as His Excellency had just stated, having had the adv antage of
discussing the matter personally with the new Chief Commissioner in C1I(,utta,
Mr. Davies, had also before he left Oudh, taken the opportunity of considering
the whole question with the principal representatives of the Taluqddrs and pro-
prietors of the Province, and he was happy to say they had given the measure
their entire approval.
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Thus the Bill came before the Council rccommended by an amount of
local aut]iority which he thought ‘could hardly be- stronger, and with the
authority and consent, not only of the Local Government and its officers, but
of the very people themsclves who would bo most affected by the measure.

It was true that the rate to be imposed on the landholders was certainly
small, but nevertheless, the Taluqddrs of Oudh had not the less given a very
creditable example of their public spirit and enlightenment; and he thought
that this action on their part was the more valuable for thisreason, that no one
had accused them of any subserviency to the officers of Government, or any
want of independence in looking after their interests.

Mr. Stracney had stated on a fcrmer occasion all that it was necessary
to state with regard to the reasons for raising this money from the land which
could so well afford to pay it, and in a manner consonant with the feelings of
the people, in preference to raising it by any other means.

It was proposed, also, to take power, if itshould be found necessary, to sup-
plement these funds hereafter, by extending to Oudh the license-tax on certain
sections of the non-agricultural community, the Bill for the imposition of
which his Hon’ble friend Mr. Inglis would introduce. This Bill had been
before the Council and the public for some time now, and the whole corre-
spondence which had taken place with the Local Government on the subject
had been published. The Bill was a very simple one. It proposed—to quote
the Statement of Objects and Reasons—

“to impose a rate not cxceeding one and a quarter per cent. on the annual value of the land.:
The rate will be payable by the landlozd, but where there are co-sharers, under-proprietors,
or tenants with rights of occupancy, who intercept a portion of the annual value of the land,
he will bo entitled to recover from such persons a share in the rate, bearing the same propor-

tion to the whole rate as the landlord’s share in the profits of the land bears to the share of
the subordinate holder.”

Section ning of the Bill provided that not less than seventy-five per cent.
of the total amount of the rates levied in any district should be expended in
‘that district on works of public utility. The purposes for which this seventy-
five per cent. of the rates might be expended, were clearly defined in section
nine of the Bill: they were, the construction and maintenance of roads, the
construction and repair of hospitals, dispensarics, lunatic asylums, markets,
wells and tanks, and other local works of public utility.

Section eleven of the Bill had for its object to provide that the most
complete publicity—which, after all, was the greatest security against any abuse
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occurring—should be given to the accounts, which should show exactly the way
in which the whole of the money was expended and the benefits that had been
derived from such expenditure. The object of this provision was that every
possible security should be given for ensuring that the procceds of the rate
should be really expended for the benefit of the people who paid the rate. IIe
thought he nced not make any more observations until after we had had the
advantage of having the Bill thoroughly examined by a Sclect Committee.

Section twelve of the Bill provided for the appointment, in every district,
of local committees to assist in the supervision and control of the expenditure
of the rates levied under the Act. It was provided that not less than one-half
of the members of the committee should be persofls not in the service of

Government.

His Monour the LIEUTENANT GOVERNOR had not been able to find time
to study the provisions of this Bill, and he would therefore reserve for the Bill
relating to the North-Western Provinces, which he had read, some general
remarks which he might have occasion to make on certain points in which that
Bill corresponded with the Bill now before the Council. With respect to this
Bill, he trusted he might be allowed to make one remark for the consideration
of the Committee to which the Bill would be referred, respecting a very small
proportion of the money which was to be levied under the Bill, but which
would, nevertheless, affect the majority of the rate-payers. He alluded to the
provision which would enable the zamindér to recover from the occupancy-ryots
one and a quarter per cent. upon the profit margin of their rentals. He was
quite ready to admit that this provision was strictly just; but he would ask the
Council to consider whether it would be worth while to impose a rate on so
large a number of the people for such a trifling sum as the rate on these ryots
would amount to. The occupancy-ryots in Oudh were a limited class, who, on
certain accounts, had certain privileges conferred upon them ; and certainly a very
moderate reduction had been made in their favour from the regular rent, to put
them in a favourable position. Now, by this Bill, the zamind4rs would have a
right to levy one and a quarter per cent. on the occupancy-ryot’s profit of twelve
and a half per cent. His HoNour had always thought that our English educa-
tion was very defective in the matter of arithmetic, and he very much doubted
whether any Hon’ble Member could make out what one and a quarter
per cent. of twelve and a half per cent. would amount to; but, at any rate, it
would be a very small fraction indeced. Therefore, as the amount which
the zamind4rs would be entitled to deduct from their occupancy-ryots’ profit
would be so very small, he thought that it would not be worth while to permit

such a deduction to be made.
B
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The Hon'ble Mx. Eruis said that, after the detailed exposition of the
objects of this Bill that had been given by the Hon’ble Mr. Strachey, he need
do little more than express his entire concurrence in all that had fallen from his
hon’ble friend. But he would say a few words on what he considered to be
the main principles of the Bill, or on whathe should wish to consider the
main features of every Bill forlocal taxation. These two main features were, the
assistance to be derived from the co-operation of local committees, and the
restriction of the expenditure of the proceeds of the rate to the district from
which the tax was raised. He considered that, if we were to render local tax-

ation anything more than a mere empty name; if we were to carry with us
" the people, who were naturally reluctant, as all people were, to make payments
of any kind and in any form ; if we were to carry with us, he would not say
their active sympathy, but such a spirit of contentment as we all desired, we
- must carefully bear in mind these two principles of local taxation. He was glad,
therefore, that it had been provided in this Bill, that at least seventy-five per
cent. of the amount raised from a district should be expended in works of
local improvement in that district. He did not desire to hamper the
Executive Government by limiting the area within which the funds raised
should be expended; but still, if we looked to the size of the provinces for
which we legislated, and more especially to the extent of the North-Western
Provinces, for which a similar Bill was about to be introduced, he considered
that it would be most mischievous if we were not to place some limit on
the area within which the proceeds of the rate should be expended. It would
be impossible for the tax-payer at Benares to understand why the taxation
was called local, when the funds raised at Benares were expended in the distant
district of Agra. It therefore seemed to him that it should be an essential feature
in. all these Bills, that there should be a limit of area for the expenditure of
the amount which it was proposed to raise. He questioned whether we should
not cven place greater restrictions than the Bill proposed—whether more than
seventy-five per cent. ought not to be expended on works of local improvement
within the district; but that was a question of detail, which might be considered
in Committee. If we considered that a very large amount of revenue had been
placed at the disposal of each Provincial Government for expenditure in their re-
spective Provinces, we might assume that the additional funds which it would be
necessary to raise by local taxation would in each case bear a small proportion
to the whole Fund, so that all the proceeds of the local taxes might well
be expended in the districts wherein they were raised. It would not, he con-
ceived, be fettering the action of the Local Governments if we were to say to
them—¢as you have ample funds at your disposal for every object entrusted
to your administration, and as you are empowered to expend those funds in
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any district or in any manner you think fit, you must sce that, in each district
and in each year, not less than the amount raised in a district is expended
in that district.” And whén we looked at the wide scope of objects included
in the ninth section of the Bill, he thought wemight be sure that the Local
Governments would suffer no inconvenience in being compelled to expend
in each district, if a reasonable area were fixed, the funds raised from that
district.

Then, as to the other principle which he considered an essential fcature of
this and the other Bills of a similar nature that were before the Council. He
was not one of those who despised the assistance to be derived from the co-
operation of the inhabitants. He might affirm this belief notwithstanding what
had been said by some district officers. ILe believed that there was not a district
in India in which you might not find some men who wero competent to afford
valuable assistance to district officers as to the best mode of administering these
local funds. The material for the formation of local committees might, in some
districts, be better, and in others worse; still, on careful enquiry, he believed
that there was hardly a district in which you could not secure the assistance
of a certain number of Native gentlemen who were fully competent to give
aid, and by whose co-operation the administration of these funds might be
rendered more efficient.

The Hon'ble M. STePHEN had only one word to say in reference to
what had fallen from His Honour the Lieutenant Governor. As e read this Bill,
he did not understand that anything which could not otherwiso be got from
under-tenants could be obtained under the operation of this Bill. As to the
difficulty of numerical adjustment which was referred to, he thought that the
man who was going to recover would take the trouble to work out the sum.

is Excellency THE PRESTDENT said,—“ As this is the first opporturity I have
had of offering any opinion in public on the most important subject which is com-
prised in this Bill, I wish first to express my great satisfaction that it has fallen
to.my lot to preside over a Government which has been able to carry into effect
a principle that has for some years been adopted and recommended by many
of the wisest and most experienced of Indian Statesmen. I feel convinced that,
when the principle involved in this Bill—which is identical with that laid
down in the Financial Resolution of the 14th December last—hecomes yore
fully understood, it will become more widely appreciated; and I firmly believe
hat, of all the changes that have lately been made in the financial or adminis-
trative branches of our Government, the change which is now proposed by these
Bills in regard to the Provinces of Oudh and the North-West is perhaps the most
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important, and will have as many good and practical results as any measure
that this Logislative Council has passed since it first came-into existence.

~ “If the Council will recollect the great principles which are involved in
these Bills, namely, that we, the members of the Supreme Government, endea-
vour thereby to associate” with owrselves the responsibility and assistance of the
men who, throughout India, may be supposed to possess the best informatign and
the greatest experience on the affairs with which they deal—if we also recollect
that, involved in the measures is an attempt further to develop, gradually and
more fully, those numerous efforts that have been made to establish Municipal
institutions throughout the land—if we recollect that the fiscal object of the
measure is to import into our imperial finance a greater amount of certainty
than has hitherto prevailed—if we recollect that, if the scheme works as well as
we believe it will work, those future charges that must, at no very distant
time, fall upon the country, will be borne and administered by those who are
the best judges of their suitability, necessity, and propriety—yhen we recollect
all these considerations, and when we find, on further reflection, that these'prin-
ciples are to a great extent new in Indian Administration, then I think we may
come to the conclusion that the object is good, that the change will be great, and
that it will not be the fault of this Council and the Executive Government if
complete success is not attained.

«The evils with which we propose to deal were well described in the first
paragraph of the Financial Resolution of December 14th.

«We said that, so far as effective supervision and control over certain ‘h 8ds
of our expenditure is concerned, the Supreme Government had, for some time,
felt itself to be in an uncatisfactory position. Control, and severe control, was
exercised, but it was exercised, frequently in doubt, and almost always in un-
certainty.

« Now, it may be said that such a confession as this, coming from the head
of a Government, is a confession of weakness. It may be so to some extent, but
the system was unavoidable in the earlier days of our Rule, and though this
control has been exercised under the disadvantages to which I have referred, I
am not prepared to say that, on the whole, any very great evil or public scandal
has often occurred. DBut still it was a blot in our system, and the time is come
to remedy it. Lvery change and every proposed change is to a certain extent a
confession of former weakness, because if a system is perfect and sty ong, it would
lie folly to change it. The taunts, therefore, which have been thrown out as to
this confession of administrative weakness on the part of the Government of
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India, would apply to any change that has ever been made or attempted by any
administration, as much as it does to the present.

“I do not propose now to discuss the various modes in which it has been
proposed to carry out these principles. They are many and various. If our
plan does not go to the full extent that some may have desired it to go, it is
because we have been obliged, not only to consider what it was right to do, but
also what it was possible to do; and if, perhaps, our measure does not attain
the larger dimensions of many of those that have been suggested, it has at all
events this recommendation, that it is practicable and safe, and that it has been
accepted, if not with enthusiasm, at all events with general approval, by the
Governments which it most concerns. Ilowever, I think I ought to statc my
opinion that I am not favourable to some of the very large proposals, the
adoption of which would lead to the cntire disarrangement of that system of
administration which has long been pursued by the Government of India with
signal success, and that I am not in favour of admitting other authoritics than
that of the Supreme Government to share in the administration of imperial
revenue and expenditure.

“I think it safer to affirm that, as hitherto, imperial revenue must be
managed by the supreme authority. At some future time it may be thought
desirable to apportion certain heads of revenue to local authority, reducing pro-
portionately their grants; but I do firmly believe that, if on the present occasion
we had suggested anything of the kind, the result would have been failure, and
it is certain that Her Majesty’s Government would very properly have required
a much longer timo than they have taken to consider a change of so extensive
and fundamental a nature.

It would be wasting the time of the Council were I to discuss the various
objections that exist to the larger measures to which I have referred; suflice it
to say that it can be shown that, for the present, all the main objects that have
" been generally desired will be attained by the present measure, and that, without
any dangerous interference with our general financial system, without wealken-
ing or straining our national credit, without imperilling a single important
branch of imperial revenue, or rendering it less difficult than it was before to
fulfil all our national engagements of finance, defence, and administration, we
shall be able to attain to almost all the desived ends, and achieve ev erything
that is really beneficial. 'We selected then, at once, for our opcrations those
heads of expenditure the local character of which cannot be doubted—those
heads concerning which so much has been said, namdy, Civil Buildines

Lokt
Roads, Education, Jails, Police, Registration, Medical Services, and Printing.

C
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I am not prepared to say that there may not be other branches of administration
‘which it might be judicious hereafter to deal with in the same way. I give no
opinion on the subject. There are considerable and weighty objections with
regard to some; but for all practical purposes—that is to say, if our intention
and desire is to give to the Local Governments substantial power over the
administration of the matters which in the highest degree affect the particular
interests of their Governments and of their people—we have done all that for
the present is necessary.

“ Our expenditure may be divided practically into three greatheads. There
is the expenditure which may be taken in the way of fixed charges, over the
amount of which neither the Governor General in Council nor the Secretary of
State has any control; those permanent charges in the payment of which the
faith, honour and credit of the country are involved, such as the discharge of
interest, guaranteed or otherwise; the payments of allowances under treaties
and obligations; the greater portion of our superannuation charges; a consi-
derable portion of the charges which are paid in England, over which the
Secretary of State has really no control; and other imperative payments. I
will ‘not trouble the Council with figures, but this may be considered as one
head, and a very large head. Then there are other heads, with which the
imperial authority (that is, the authority of the Supreme Government and of
the Governor General in Council) can only satisfactorily deal. These charges
may be put down as the Army, the vast expenditure which is going on on Rail-
ways; Irrigation; Military Works; the administration of the Post Office;
Telegraphs; a portion of the cost of Law and Justice; and, probably, the
expenditure connected with the collection of revenue under its various heads.

“These are the principal branches of expenditure that the Supreme Govern-
ment will always find it most to the advantage of the empire to keep almost
cntirely in its own hands. There may be some other heads of expenditure, such
as a portion of “Law and J ustice,” concerning which there may be some doubt
as to whether they may properly be localized.

«It may then be always borne in mind that there are three great heads of
cxpenditure, namely, Fixed, Imperial, and Local. In the future consideration
of this question, it will much tend to a right conclusion if these three great
distinctions ave kept constantly in view.

«Then, under the eight heads, it is proposed to entrust administration under
a few gencral conditions to Provincial Governments, and that a fixed contribu-
tion will be made from imperial revenue every year. I shall have something
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to say hercafter as to the amount of that contribution. It is intended by the
Supreme Government (and I think that there should be no doubt on this point)
that that sum should for some time, at all avents, be a fixed sum. It is impossible
to prophesy or say at present what can be donein the far future; but I should be
misleading the Local Governments if I werc not to say that it is owr opinion
that these sums are now fixed at an amount which cannot be exceeded for aj
lcast & number of years. I think it desirable that this should be perfectly
understood, because one of our objects is'the attainment of as great an amount
of financial certainty as is possible. 'We belicve that, in justice to other public
claims which are certain hereafter to be made on imperial revenue, in view of
increased charges for the payment of interest and other objects, we can-
not without recourse to large additional imperial taxation increase this sum as
now fixed to any very considerable amount. We know that, if it is necessary,
the sums which have been hitherto allotted for this puwrpose can be
increased by local taxation in a manner much les; burdensome and much less
offensive to the people than they could be by imperial taxation. If it is neces-
sary or desirable to spend money, that money must come from some sowrce. It
is possible that the wants of the Local Governments may increase, and I dare
say they will; but if they do, we believe, after the most mature consideration,
that these wants can better be supplied within the limits of the provinces
themselves, than they can be by adding to the imperial taxation of the empire and
the general burdens of the people.

“But in addition to the increased power of administration which it is pro-
posed to give to the Local Governments, an administrative change will take
place, which, I think, they will be able to exercise with advantage. They will
have a large sum to devote to local objects, the power of allotment will be left
absolutely to them, and they will be able to vary their grants for Roads, Civil
Buildings, Education, and other heads, from year to year, as they may think most
desirable. In some provinces it may be desirable in one year to spend a larger
sum on Roads; in others, it may be desirable to fill up some shor tcomings with
regard to Education or-other objects: the Local Governments will thus be able
to exercise that power of allotment with much greater satisfaction to themselves
and the public than they did under the old system, when they were obliged to
consult tho Supreme Government, not only as to the allotments that were made
in the beginning of the year, but also with regard to any appropriations that
were thought desirable within the year, provided those appropriations exceeded a
certain amount.

“But there Is also another eonsiderable advantage that this change will bring,
and that is with regard to the savings from onc year to another.
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“ It has always seemed to me rather hard, particularly in the case of public
works, that because, either from accidents, the weather or any other cause, a
Local Government did not spend the whole of its allotment during the year, this
sum was returned into the Imperial Treasury, and it then became a matter of

further consideration how far this sum ought to form a portlon of the allotment
for the ensuing year.

“It is not surprising, therefore, ‘that this system led to extravagance. I
have observed, notably in the Department of Public Works, that there has been
a marked tendency to rapid expenditure towards the end of the financial year,
and I greatly suspect that it was frequently occasioned by a desire to expend
in a hurried manner rather than not spend at all. This was an evil, and has
led to waste of money. I believe that the Local Governments will find that,
in this matter of their savings, they will be glad to have it in their power leisure-
ly and properly to consider the precise time in which the money can best be

‘expended, and by this means to exercise considerable economy in almost all
branches of their expenditure. '

“I have heard it stated that, by the proposals which we make, there may
arise a separation of interests as between the Local and Supreme Governments.
I fail to perceive any. strength whatever in this assertion. I believe that, so
far from there being a separation of interests, the increased feeling of respon-
sibility and the feeling of confidence which is reposed in them will unite and

bind together the Supreme and Local Governments to a greater extent than
before.

I cannot think that, because we say to them, “ We entrust you with greater
power, we give you greater influence, we refuse to meddle with you as ]ntherto ?
therefore their interests can be in any way separated from ours.

“We really do nothing more than effect a re-adjustment of labour and a move
equal division of responsibility, and I cannot think that a body of men who
associate with themselves another body of men belonging to the same race, having
the same interests, and united for the same objects, can be separated by increased
co-operation and moro equal responsibility. I have often observed that the
same result is obtained whenever these experiments have been tried, and that
though it may be wise in the carlier periods of an administration to centralise
Tesponsibility, still, the more you extend its basis when you find people are will-
ing to take it, the more you strengthen the Government, and the more you con-
tribute to success and cconomy in administration.
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“The same principles which guide the conduct of both Supreme and Local
Governments will still operate, namely, care, economy, expedition in work,
energy, and incorruptibility ; and in addition to these, which have always been
the leading features of English administration in India, we supply the strongest
of all motives, namely, the motive of self-interest; and by recommending the
adoption of a budget-system and public discussion, we crcate checks against
extravagance and encouragement to care which have never existed before.

“T know that some have expressed a want of confidence in the Local
Governments as to the exercise of this power by them, and that it has been
said that provincial administration will become more uncertain and that
expenditure may perchance be regulated more by the personal feclings and
idiosyncracics of one or two members of each Government, than by fixed and
certain principles.

“T own that I have no sympathy with such gloomy anticipations. I cannot
see why the heads of a Local Government, having precisely the same objects
in view, should not have exactly the same indacements to carry them out under
the new system as they had under the old. Of course, the circumstances of
Presidencies and Provinces will change, and the mode of administration therein
will, probably to a great extent, change also. But I do believe that we shall
see, in place of greater uncertainty, greater certainty; we shall see works and
objects carried out with more vigour, enthusiasm, and with less hesitation, when
these works and these objects are effccted under the immediate responsibility of
those who are most interested in them.

« Tt has also been said that, by this system, the Supreme Government sacri-
fice some useful control—control which it might be found necessary to exercise
hereafter, in order to prevent the occurrence of cvils.

«“ Now, I say that, if at any future time in any province or in any part of
India, great public evils are found to exist; if scandals, if waste of public
moncy, if extravagance, if misappropriation, are discovered, I maintain that the
control of the Supreme Government, and Her Majesty’s Government, the
Secretary of State, is quite as powerful to remove the causes of any great public
eh]s of that kind as it has been and is at this moment. I do not for a moment
a,ntlclpa,te the pos51b111ty of such misfortunes. They have been hitherto un-
known. I see nothing in this plan which renders their occurrence more possible

than before.

S0 much, then, for the general features of this measure, which I hope will

commend itsclf to the general approval of the Council and the public.
D
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S | wish, however, to say a very few words upon an important point, whu,h
has been a good deal discussed in t]ns Council.

o It has been broedly asserted w1th as much audac1ty as maccuracy, that the
whole object of the Supreme Government in proposing these measures has been
the increase of taxation.

“Now, I think that the ﬁgu"res that were given, and the statements that
were made, by my Hon’ble friend, Mr. Ellis, yesterday, will go far to refute that
assertion.

The truth is, that the whole policy and the whole object of this Govern-
ment, ever since I have been connected with it, has been the speedy decrease,
and not the increase, of taxation. Temporary burdens were imposed in
1869-70 for a temporary purpose, and at the earliest possible moment they have
been removed. I have no hesitation in saying that I should look with the
greatest apprehension on any general and sudden addition to the burdens of the
-people of this country, and therefore, when it is said that the policy of this Gov-
ernment has been merely to increase taxation for the purpose of more lavish
and more extravagant expenditure, a statement is made which is as far removed
from the truth, and from the facts and events that have occurred, as any state.
ment that ever was made since public discussion came into existence.

«“Take this particular matter—what has been the immediate effect of the
measures of the Government with regard to taxation ?

«I find, in reference to the past history of the income-tax, concerning
which so much has been said, that the figures stand thus: In 1868-69, we levied
£508,700 ; in 1869-70, we levied £1,110,224; in 1870-71, the regular estimate
shows that we shall levy £2,180,000; while, in 1871-72, we shall only levy
£600,000. This is a reduction of taxation over last year of nearly one million
and a half, and over the preceding year, of more than Zalf a million, under one
item alone.

¢ Since 1861, assessed ta.xes—that is, income-tax and other cognate burdens—
have been levied, during nine years, and the amount we propose to take in
1871-72 is the lowest that during that period has ever been raised under this
head, except in the year 1868-69, when it amounted to £508,000; so that, if any
one will take the trouble of going over the years during which assessed taxes
have been levied in India, they will find that the amount we propose to raise
during the ensuing year is far below the rates which have been levied in all
former years, cxcepting one.
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“T wish further to point out how the particular proposals of the Government
with regard to local taxation will really affect the Local Governments during the
ensuing year, and how fallacious and inaccurate is the statement that the mea-
sures of the Government have the tendency to lay largely increased burdens on
the people.

“I have requested the Financial Departmentto furnish me with the sum
which cach Government will have to make up during the present year, counting the
additional grant of £200,000; and I find that this bugbear which has been raised
as to increased taxation caused by the action of the Supreme Government, has
really no existence whatever. I beg the Council’s attention to these few facts,
which will show exactly how much taxation has really been levied.

“In Qudh, the income-tax which has been remitted amounts to £4.2,700, and,
the sum to be made up to supply provincial services in the ensuing year is
£6,158.

“In the Central Provinces, the income-tax which has been remitted is
£44,900, and the sum to be made up is £7,559.

“In Bengal, the income-tax which has been remitted amounts to £487,800,
and the sum to be provided in the ensuing year is £34,912.

«In the North-West, the income-tax which has been remitted is £235,000,
and the sum to be made up is £18,607.

“In the Panjib, the income-tax remitted is '£106,800, and the sum we ask
in the ensuing year is £15,410.

«Tn Madras, the amount of income-tax remitted is £176,000, and the sum
required to be made up in the ensuing year is £21,927.

“Tn Bombay, the amount of income-tax remitted is £298,000, or nearly
£300,000, and the sum asked to be made up is £26,265. :

«So that, so far as the action of the Supreme Government goes, the public
of India will be relieved of income-tax during the ensuing year to the extent of
£1,500,000, and the sum they will be asked to contribute as provincial revenue
in consequence will only be £131,000. This disposes, in a few words, of the
extraordinary allegations that have been made, that the policy of this Govern-
ment is to increase the burdens of the people for the purpose of launching the
country into an era of extravagance and waste.

“ With regard to this particular Bill, which affects oﬁly the Province of
Oudh, I have heard with the greatest possible satisfaction, not only from officia]
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reports, but also' by personal communication with the Chief Commissioner, that
when this proposal was first made to the large body of extensive land proprie-
tors which exists in that province, they were mclmed to consider it favourably,
and that, as far as the Chief Commissioner could judge, the fecling of the
whole body of Talugdérs in Oudh was not in the least degree hostile to the
measure.. It was explained to them that this additional burden which they
are called upon to bear could not be expended in any other way than for the
lmprovement of their estates, and to increase their own revenues.

“To the high estimation in which they hold the Chief Commissioner, the
affection with which they regard him, and the influence which he exercises over
them, is due the rcadiness with which they at once accepted his statement
without question, and the willingness with which they adopted his suggestion.
I can only hope that such confidence on the part of a large Native proprietary in
India will, at no very distant date, be amply repaid, and that they will, before.
many years have passed away, sce for themsclves that this expenditure, to which
they have signified their assent, will be laid out in no other manner than that
which will contribute to the improvement and the value of their estates, the
welfare of their people, and the general prosperity of their province. In this
matter, the Oudh Taluqddrs have set an example to the influential classes of this
country which ought not to be forgotten. They have willingly undertaken. this
charge ; they know that it will be levied for their good, and their good alone;
and I can only say that, if the many other equally influential classes throughout
this country would follow in the same course, it would contribute very much to
the success of those measures which are only designed for their improvement,
and bring about results which must largely contribute to the welfare and pros-
perity of India.

“There are in this Bill two clauses to which I wish particularly to refer,
because they furnish the most substantial evidence of the desires which actuate
the Government in proposing those measurcs. The ninth clause of the Bill
points out the objects to which, and to which alone, these funds will be
assigned. |

“They will be assigned only to those objects and to those purpdses which the
country most requires, and which every other province in this empire is largely
in need of. These purposes are—

1. The construction, repair and maintenance of roads and communica-
tions:
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2. The construction and repair of school-houses, the maintenance and
inspection of schools, and the training of teachers;

3. The construction and repair of hospitals, dispensarics, lunatic asylums,
markets, wells and tanks; tho payment of all charges connceted with the
purposes for which such buildings or works have been constructed, and any
other local works and undertakings of public utility likely to promote the public
health, comfort or convenience.

““The clause further gocs on to say that the assignment for these purposes
shall not be less, and may be more, than seventy-five per cent. on the whole of
the new charge that is to be levied. '

*“Now, I think that if people will consider these few words that arc embodied
in this clause, they will find at once a clue to the objects and desires of the
Government in the proposals that we make. 'We seck to relieve owrselves of no
responsibility at the cxpense of the country; we only endeavour to give the
provinces the power to supply their own wants, and to contribute to objects
indispensable to the welfare of their country.

_ < But there is another clause in this Bill which contains an important prinei-
ple. It is that which renders it imperative upon the Local Governments to
appoint, in every district in this empire, local committees for the purpose of
carrying out the objects of this Bill.

«“T am not prepared to say what may be the result of these committees. I
am no optimist in the matter; but I know that there are large and important
districts, numerous and rich, from one end of this country to another, from the
most southern part of Madras to the gates of Peshawur, wherein there are men
of sufficient ability and intelligence who are willing to assist their rulers in car-

rying out these objects.

« T would rather appoint a committee that never met, than have no committee
at all. Tt will meet and act some day. What we want is torccognise the prinei-
ple that we wish to associate with ourselves, wherever it is possible, the Natives
of the country for these excellent objects, and I believe the rccognition of this
principlo in an Act of tho Legislative Council will be found to act in a manner

conducive to that end.

« Many district officers of all ranks have told me that they have had little or
no difficulty in dealing with the local committees with which they were con-
nected. Others have informed me that they have derived from them the great-

est possible advantage.
E



296 | LOCAL RATES (0UDIY.

b e Now, I believe that, if the necessity for these committees is recognised
’throuo'hout the country ; if our officers will associate themselves with the Natives
in the cause of improvement, it will be found that this course will be attended
nw1th & success which few can possibly at this moment anticipate. Much has

ialready' been done, and ‘these local bodies are already in custence in many
'pmts of India.

' «1 had the pleasure, in a short addr ess which it was my happiness to deliver
at"the dinner which was given to Sir Donald McLeod on his retirement from the
‘Lieutenant Governorship of the Panjib, of being able to state that, during his
tenure of office, he had been able to establish within the province of the Panjib
nearly one hundred municipal committees. Considering that the Panjib is one
of the youngest of our Indian provinces, I think that that is a fact which must be
most gratifying to all those who take an interest in the matter ; and I believe that
the success which attended Sir Donald McLeod’s efforts in establishing these
committees will also attend the efforts of every officer who endeavours to-give

effect to the provisions of the twelfth clause of this Bill.

" “There are other matters connected with this measure with which I shall not
at present take up the time of the Council. I will conclude by repeating the
opinion with which I began, namely, that though this is a change, a very great
alteration in the system of Government which has hitherto prevailed in India,
I have no apprehension or no fear for its perfect and complete success. I know
it will be worked throughout the length and breadth of this land by as able and
as zealous a body of men as serve any Government in the world.

«T know from personal observation'that the principles involved in this mea-
sure are in accordance with the feelings and wishes of the great majority of the
services; and that the working of the system will be entrusted to a body com-
prising much talent, energy, experience and perfect 'and complete incorruptibi-
lity. I cannot therefore but feel sure that no result will attend 1t other than
complete success.

“To sum up, then, the objects of these measures in a few words.

« Administratively, the Government desire by them to relieve itself of a large
portion of unnecessary work, and of duties which can be better otherwise dis-
charged ; it hopes to' make over to the Local Governments the determination as
to the mode in which the wants of the people, in respect to the protection of life
and property, of education, the construction of necessary communications, and
bealth, can be best provided for; we think that it must in the end tend to the
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thorough development of municipal institutions and of local self-government ;
and we further think that a great improverent in the relations of the Supreme
and Local Governments will be effected. So far for administration.

“TFinancially, we think that the national credit will be strengthened by fix-
ing imperial liability with regard to the most variable and uncertain charges of
our cxpendituwre. We trust that, for the present at all events, the burdens of
the people will be but very slightly increased, for we know that the sums which
will be available for provincial services in the ensuing year will be scarcely less
than what has been granted on an average during the last few years. We con-
sider that the danger of a recurrence to the unsatisfactory state of our finances
which existed two ycars ago will be very much diminished, and that, by cnlist-

"ing on the side of cconomy, the motive of self-interest and the check of publi-
city, much money will be saved.

« All this will be done, while the power and authority of the Supreme
Government to meet danger or disaster, which may be occasioned by famine,
war, or mal-administration, will in no wise be diminished.

“T commend this scheme with the greatest confidence to the consideration
of this Council, of my own countrymen, and to the Natives of India; and I
believe firmly that, if it is carried out, it will redound, not only to the welfare
of the land, but also to the credit of those who have long advocated its adoption,
and who have contributed so largely to the preparation of the measures which
we now intend to carry into effect.”

The Motion was put and agreed to.

LICENSE (N. W. PROVINOES AND OUDH) BILL.

The Hon'ble MR. INGLIS introduced the Bill for imposing a duty on cer-
tain trades and dealings in the North-Western Provinces and Oudh, and moved
that it be referred to a Select Committee with instructions to report in a week.
He had explained fully last week, when he asked leave to introduce this Bill,
the reasons which had led the Government of the North-Western Provinces
and Oudh to propose the levy of a tax on certain trades and dealings carried
on in the territories subject to them, and the purposes to which the sum realized
by the tax was to be applicd.

It would be observed that a license-tax was proposed on certain specified
trades and dealings only; it was not intended to extend it to all. The trades
and dealings to be taxed had been sclected after very careful enquiry and con-
sideration, and it was believed that those trades and dealings only had been
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mcluded in the schedule, of which it ‘might be safely assumed that the whole of
" the’ pensons cauymo them on could without difficulty’ pay the small tax pro-

posed. All trades and dealings about which there seemed. any doubt whether

the least competent of the persons calrymrr them on could pay the tax, had
been altoc'ethel omitted.

As, however, it was not 1mpossﬂ)le—thouoh it was not p1 obable—that far-
ther enquiry would show that some trades and dealings had been entered in the
schedule which ought to have been omitted, or that some trades or dealings

had been classed too highly, power was given in the Bill to the Lieutené,nt
Governor to amend or alter the schedule as he might consider necessary.

For the purposes of the Act, trades and dealings had béen divided into

three classes, charged respectlvely with a license-tax not to exceed six, four
and two rupees a year.

The grand principle underlying the proposed Bill was, that there should
be none of that inquisition into a man’s profits, or uncertainty as to the amount

he ought to pay, which had made the income-tax so deservedly unpopular
throughout India.

Lists showing the trades and dealings to be taxed and the sum charged
on each, would be stuck up and published in all places where the Act was en-
forced. So thatevery man carrying on any trade or dealing would know
whether he was liable to pay the tax, and, if so, how much he had to pay.

It was proposed to leave to municipalities the power of determining the
manner in which they would provide the amount due from them on account
of the tax. Lists of all persons carrying on the trades and dealings enumerated
in the schedule to the Act in any municipality would be drawn up. The sum
shown by this list to be due would be intimated to the municipality, who
would be at liberty, either to pay the amount out of their existing income, or
i:o raise the whole or part of it by a license-tax, or by any of the other means
allowed them by the Act which constituted them a municipality.

The amount the tax was estimated to yield was between nine and ten
l4khs. This estimate, however, was framed on the returns of the last census in
the North-West ; and subsequent enquiries shewed that it vas probably rather
too high.

His Honour the LieuTeNANT GOVERNOR would wish to say one word in
respect to this Bill. It was a very important Bill, inasmuch as it was tlhie first
of the measures, properly speaking, for new local taxation, because the rate to
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be levied under the last Bill had for its object the cxtension of a system which
was well known in the North-Western Provinces, in Oudh, and in other places.
But this Bill he should consider a new " Bill, introducing new taxation for
supplementing the grants made tothe Local Governments by the Supreme
Government. The Bill raised very important questions of a most diffi-
cult character. His own impression was that all Bills of this kind
must be considered in a great degree experimental; it might fall to
his lot, in another place, to deal with this very difficult question, and
therefore he would not commit himself with regard to the principle or details
of this measure, beyond what he had attempted in the discussion on the
budget-statement, namely, that this tax must be regarded as a law supplement-
ing the income-tax on those classes which the income-tax did not reach.
Inasmuch as this Bill was intended to supplement the incomes assigned to the
Local Governments, he would, as representing one of those Governments,
venture to refer to ome point in regard to the amount of - those
assignments. He had already, on a former occasion, expressed his willing-
ness and anxiety to carry into effect the system inaugurated by the Govern-
ment of India, and he would not say anything more on the observations of His
Esxcellency the President, than to express his entire concurrence in almost all
that had fallen from His Lordship, and His Honowr’s readiness to carry out the
wishes and expectations which His Lordship had expressed. There was one
point, however, in regard to which he desired to take exception, namely, the
saving of £200,000 of the present year which had been assigned to the Local
Governments subsequently to the permanent distribution of the funds. It
seemed to His Honour that the assignment of £ 200,000 could not fairly be deduct-
ed from the £ 330,000 burden originally thrown on the Local Governments.
But taking it as a deduction from the local deficits, it scemed clear that the
£200,000 was a grant for a single year only, and inasmuch as the assignment
was a permanent assignment, and was meant to bo a permanent assignment for
a considerable period, and not to be increased, the £200,000 was not a deduc-
tion from that permanent assignment. It was thought desirable to make over
the management of these charges to the Local Governments, who had the best
means of checking the growth and the rapid rate of growth of these particular
charges ; but still he considered it desirable to say that these charges must
increase.

But, further, he wished to submit another consideration, that even as
regards the cwrrent ycar, that amount could not fairly be deducted from the
charges thrown upon us ; for it scemed to him that the £200,000, balance of the

F
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last’ year, was merely a working capital which it was absolutely necessary to
put in the hands of the Local Governments in order to enable them to carry
on their business. These savings were a necessary result which must occur
in almost every year. It was a part of the scheme that the heads of the Local
Departments must each make a budget; the Local Governments must assign so
much for Jails, so much for Education, and so on; and when they made those
assignments, they must make .it strictly understood by each Department that
they must on no account exceed those assignments. That must be an essential
part of the system. To avoid the risk of overshooting the mark, it would be
necessary that each Department should a little undershoot the mark, and
that they should understand that, if they overshot the mark, they would be
subject to the most trémendous penalties which the Government could inflict.
Thus, there would ordinarily remain, from year to year, 2 small balance at the
end of each year.

We did not leave in private life our purses totally and absolutely empty at
the beginning or end of a year. It wason that ground that he was inclined
to urge that the £200,000 could not be fairly considered a reduction from
the burden imposed on the Local Governments.

His Excellency THE PRESIDENT explained, that the statement he had made
with regard to the sum of £200,000 which had been added .to the assignments
made to the Local Governments referred to the present year only. He stated
that, with regard to Bengal, £487,000 of burden would be remitted, and that
the whole amount that it would be necessary to contribute to place the service
in the ensuing year on the same footing was £34,000. He merely said that,
for the future, if we could not prevent these heads of expenditure from
growing, and he believed they would grow, they would have to -be supplied
and made up from the proceeds of Bills such as they were now discussing, and
that they would be administered with the greatest possible advantage by being
placed under the authority and control of the Local Governments.

The Hon’ble S1r RicHARD TEMPLE said he had just one remark to make
with reference to what fell from the Hon’ble Mr. Inglis. He had no objection
to offer to the Bill before the Council; but he must on this and on every other
occasion dlstmctly object to any comparison bemv made between this sort of
taxes and an income-tax. Whatever the merits of this tax might be, it must
stand by itself, and there was no sort of relation or conceivable comparison
whatever between this tax and an income-tax. This tax did not pretend in
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tho smallest degreo to aim at anything like equality in itsincidenco; to anything
like an ajaportionm‘ent of the incidence of the tax to the means of the tax-
payers. That was a cardinal reason why it could not in any way bo compared
to an income-tax. If you looked at the schedules, you would find that trades
and dealings were put together in a miscellancous manner. The bankers of
Muttra, for instance, were some of the richest men in British India, and there
were also bankers of the same status in other stations in the North-Western
Provinces. Yet these gentlemen were only charged at six rupces a year. Obvi-
ously, as regards these persons, it was a little more than a poll-tax. In the same
way, if you were to compare the trades specified in the other classess you would
find many such inequalities. For instance, jewellers were placed under class I11,
and yet petty dealers were placed in the same class. In the samoe way,
sellers of pin were placed in the same class as the scllers of many articles of
European manufacture; and great shop-keepers came under that class in the
same category with sellers of sweetmeats or leather. He merely gavea few
instances to show that anything like equality could not be found in the Bill.
The Bill was one of the roughest in character, and, therefore, no comparison
could be made between it and an Income Tax Bill.

The Hon’ble MR. StrACHEY wished to make a few remarks because,
though perhaps not in this Council, yet outside its walls, there seemed to be
considerable misapprehension in regard to the measures of local taxation pro-
posed for the North-Western Provinces, and he thought it just to the Hon’ble
Mr. Inglis and the Government of those provinces that this misapprehension
should be removed. He had seen it repeatedly asserted in a prominent man-
ner, that the Government of the North-Western Provinces had made to the
Government of India various propositions to impose onerous taxes on the
people of those Provinces, and that the Government of India was forced
to decline to sanction these proposals. It was due, Mr. STRACHEY thought,
to the Hon’ble Mr. Inglis and the Government of the North-Western Prov-
inces, to say, as anybody might have learned whe had taken the trouble
to read the correspondence which had been published on the subject, that
there was not one atom of foundation for any of those assertions. It was quite
true that there was some difference of opinion between the Government of the
North-Western Provinces and the Supreme Government as to the exact obli-
gations, in the matter of raising new taxation, which had been laid on the
Local Government by the TFinancial Resolution of December last. But in
regard to the propositions actually made by the Government of the North-
Western Provinces, there had been no difference of opinion between the two
Governments from first to last. The proposals of the Government of tlio
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North-Western Provinces were extremely moderate. That Government had pub-
lished a statement of the estimated charges and receiptsof its provincial and
local funds during the next year, the amount on each side of the account being
about £700,000. It seemed to have been supposed by a great many people
that it was proposed to raise this by fresh local taxation. Now, it never enter-
ed into any one’s head to do anything of the kind. This sum included, not only
the imperial grant for provincial services, but the whole of the present and
proposed local funds of those provinces, It was difficult to say, beforehand,
what the new measures of taxation which the Hon’ble Mr. Inglis had proposed
would really yield. He estimated that this license-tax might yield about nine
or ten l4khs of rupees. MR. STRACHEY confessed, that, as far as he could
judge, he thought that a sanguine estimate; and he should not be surprised if
both these measures together did not yield much more than £100,000. Con-
sidering the vast extent over which the population of the North-Western
Provinces was scattered, and the immense number of necessary works of im-
provement that were required, no one could say that the North-Western Prov-
inces Government had proposed to put an undue burden on the country.
Comparing this case with that of Oudh, it would be remarked that the Govern-
ment of Oudh proposed to impose taxes that were estimated to yield about
£30,000; and considering the difference between the two provinces, he was
not at all prepared to say that the measures proposed for the North-Western
Provinces were not quite as moderate as those which were proposed for Oudh.

There was another point on which he thought it was desirable to guard
against misapprehension, for he had seen, in this matter also, signs that the
true state of the case had been a good deal misunderstood. He had said on
more than one occasion, that the main source from which charges for local
purposes ought to be met was the land. Now, he had no doubt that this was
quite as true in regard to the North-Western Provinces as it was in regard
to Oudh; and it had been really more completely acted upon in the North-
‘Western Provinces than it was even in Oudh: Some peopie who were ignorant
of the real facts of the case seemed to be under the misapprehension that, in the
North-Western Provinces, the greater part of the funds required for local pur-
poses would, under the proposals of the Government of the North.-Western
Provinces, be raised from the non-agricultural, and not from the agricultural,
population. There could be no greater mistake. He would compare what was
happening in the North-Western Provinces with the case of Qudh. In OQudh,
with the additional rates proposed in the Bill he had that day introduced, the
total annual charge on land for provincial and local rates would be two and a
half per cent. on the rental. In the North-Western Provinces, in all those
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districts where the settlements had already expired—which, practically, was
the whole of the North-Western Provinces; for there were only two or three
districts in which the settlements had not expired—the local rates levied for
along time past had been five per cent. on the annual value of the land: and
in regard to that matter, as the Hon’ble Mr. Inglis had before explained,
the present Bill really did no more than give the approval of the legislature
to a policy that had long been carricd out.

The Bill proposed to place no additional burden on the land in the tem-
porarily settled districts ; but still the fact remained that, in the North-Western
Provinces, five per cent. on the rental was assigned for local purposes, against
two and a half per cent. in Oudh. It was true, no doubt, that these percentages
were not really comparable one with another; for this reason, amongst others,
that the charge on account of the Rural Police in one case was included, and
not in the other. Still, the charge in the North-Western Provinces wase
higher than what it was in Oudh. He thought it right to say this much,
in justice to the Government of the North-Western Provinces, in regard to
the measures in charge of his Hon’ble friend Mr. Inglis.

As to this particular Bill for imposing duties on certain trades and dealings,
he must congratulate his Hon’ble friend and the Government of the North-
Western Provinces in having brought forward what appeared to him to be
.the very best Bill of the kind that had come before the Councll. ‘We had

of late years over and over again had so-called license-taxes and certi-
ficate-taxes which had been imposed on the mercantile classes. Bat all these
Bills, whatever they might have heen called, had been in reality income-taxes in
disguise. This Bill was nothing of the kind; and, asthe Hon’ble Sir Richard
Temple had just said, it must be judged quite differently from an income-tax :
and this peculiarity of this Bill was in his (MR. STRACHEY’S) eyes one of its
greatest merits. It imposed small duties on certain specified trades and deal-
ings; but it did not propose to place any duty on traders, and the non-agyi-
cultural classes generally. It involved no enquiry into any trader’s means,
and it afforded no opportunities for extortion. The duties which this Bill im-
posed on trades were not dissimilar—he might say were identical—in nature to
the duties imposed from time immemorial for licenses on brewers and grocers,
and dozens of other trades in England. No doubt the inequality of this tax
was theoretically an objection to it; but it was an objection which was coun-
terbalanced by the certainty of the tax As the Hon’ble Mr. Inglis had
pointed out, every trader who wanted to know what he had to pay, had only to
look at the schedule. Mur. StracHEY thought another merit of the Bill was
G
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to be found in those-sections to which hlS Hon ble fueud had referred,

scctmns twelve to fifteen, which related to the payment of the duties in places
-where there were municipalities. -

In all the principal towns of the North-Western Provinces, there were now
municipal bodies. If this Bill became law, there would be no necessity in
such towns for paying this particular tax if it was considered that there were

better means of providing the funds which were required. If, for example,
" it was ascertained that, if the provisions of the Bill were applied to a certain
town, it would have to pay ten thousand rupees ; then, supposing, after providing
for all its local wants, there remained a surplus of ten thousand rupees
derived from octroi duties or anything else, or if it was found that, by any
modification of its taxes, it could provide that amount, it would be competent
to the municipality to pay the ten thousand rupees, and get rid of the
obligation imposed upon it by the present Bill. It seemed to him that these
were excellent provisions. Our system of taxation, as he had long thought,
had been a great deal too much in the nature of Procrustes’ bed. This
measure had an elasticity which would add a great deal to its value.

The Motion was put and agreed to.

LOCAL RATES (N. W. P.) BILL.

The Hon’ble Mr. INGLIS also introduced the Bill to lﬂrovide for the levy
on land of ttes to be applied to local purposes in the North-Western Provinces,
and moved that it be referred to a Select Committee with instructions to report
in a week. He said that, in the temporarily-settled districts of the North-West,
a cess of five per cent. on the annual value of every estate of which the settle-
ment made under Regulation IX of 1833 had expired, was now levied under
an order of the Executive Government. Section four of the proposed Bill pro-
vided that this cess should in future be levied under the authority of a legis-
lative enactment.

Section six of the proposed Bill provided for the levy of a rate not exceed-
ing two annas for each acre of cultivated land in the permanently-settled
districts, the cess to be paid by the landlords; who would receive power to

_recover one-half the amount levied on the land held by tenants subordinate
to them.

The Government of the North-Western Provinces, after full consideration
of the subject, had decided that it was better to levy this cess by a rate on
land, rather thin by a rate on rent paid. The rate was so small that it could



LOCAL RATES (N. . P) 305

be paid with case -on all classes of soil, and though we had a pretty accurate
knowledge of tho area under cultivation in the permanently-scttled districts,
we had no returns shewing the various kinds of soil and the prevailing rent paid
on each, such as we had for the temporarily-scttled districts; consequently,
there would be great difficulty in ascertaining the actual rents paid, especially
in villages where rents were paid in kind, and for land held as sir; but the
remarks on this subject made by His Honour the Lieutenant Governor of
Bengal last week, would be carefully considered in Committec.

Section fourteen empowered the Local Government to appoint local com-
mittees for the management of this fund. We had already, in all the districts
of the North-West, local commiftees composed of the leading Native gentlemen
of the district, who were charged with the administration of the existing local
funds. These committees had been established for many years, and had been
found to be of the greatest assistance to the Collectors of the districts in all
matters connected with the expenditure of these funds.

Mgz. INgwLis intended to have refcired to the curious mistake he had heard
stated, that the Lieutenant Governor of the North-West proposed to raise by
new taxes no less a sum than £750,000; but this mistake had been so well
explained by the Hon’ble Mr. Strachey, who had done it so much better than
he could have done, that he should not go over the same ground.

There was, however, another statement which he had heard made several
times, on which he should like to make a few remarks, which was, that the
Lieutenant Governor of the North-West had taken advantage o the system
introduced by the Resolution of the 14th December last, to raise by new taxes
a large sum which would not otherwisc have been required.

Now, he thought there was nothing in the letter of January last from the
Government of the North-West which could warrant this inference. It
was there stated that, during the past threc or four years, the grants to the
Department of Public Works, on which the permanent assignment had been
based, had been from unavoidable circumstances below the actual and
pressing requirements of the North-West : and that, had the old system
continued in force, Sir William Muir would have felt himself bound to apply
to the Supreme Government for an increase to the grants for the maintenance
and repairs of existing roads, and for the construction of new ones. Uunder
the old system, it would have rested with the Government of India to decide
whether this increased expenditure could be incurred, with reference to the
general income and to the wants of other provinces. That was, to decide
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whether these repairs should be executed, or these new roads should be con-
structed. ‘

","ffi ‘But, as under the new system, the responsibility of maintaining this
ng:irtfnent of the public service in a proper state of efﬁciéucy had devolved
upon ‘the Lieutenant Governor, he had determined, being convinced of the
wigent necessity of these works, to raise the amount required by new
taxes.

The construction of three new lines of railway through the North-Western
Provinces—the East Indian Railway Line, the Panjib and Delhi line, and the
Oudh and Rohileund Railway—had completely changed the course of traffic
throughout the North-West; had made many old roads useless, and had
rendered absolutely necessary the construction of many new ones, if the traffic
of these railways was to be developed to its full extent, and the trade of the
country was to reap the full advantages of these improved means of ‘transit.

The Hon’ble Mr. CEAPMAN had recently ventured to express his appre-
.hension as to the amount to which we were increasing the burdens of the people,
He found that the total deficit in the assignment to provincial services made
to the North-Western Provinces was five ldkhs of rupees, and to meet tlese
five 14khs three times that amount was proposed to be levied.

His Honour the LIEUTENANT GOVERNOR said that, on looking at the copy
of the Bill which had been supplied to him, he read, on the outside, that it was
a Bill for the levy on land of rates to be applied to local purposes, and inside, he
found that the rate was to be levied for provincial local purposes. It appeared
to him that the insertion of the word ¢ provincial’ raised a large question. He
was not quite sure whether the title inside the Bill was correctly printed, and
whether it should not be provincial and local purposes. He thought that the
question of raising rates for provincial purposes was a very important one: it
raised a distinction of the greatest magnitude; a distinction which had been
svized by the Committee which sat on this subject in the North-Western Prov-
inces, whose report had been published. It was there pointed out that there
was the greatest distinction hetween provincial and local purposes as applied to
the Bill for the levy of rates. Rates levied for the purposes of a great Province
could in no ordinary sense of the term be called local ; certainly not in the sense
used in the British Isles and other parts of the world. He might take it, then,
that the present was a Bill to raise certain revenues, not only in the nature of
Tocal rates, but also for provineial purposes, as applied to the whole of the North-
Western Provinces.



LOCAL RATES (N. W. P.) 307

He was not going to attempt to discuss the details of this Bill; but the
consideration which he wished to submit to the Council was that, in the drawing
of this Bill, it did appear to him that provincial considerations prevailed to a
greater extent than was desirable in the levy of rates of this description. 1t
mizht bo said that this was not so, because you were to devote seventy-five por
cent. of the rate to the improvement of the district in which it was raised, and
this local fund was to be adwministered through local committces. But he was
inclined to think that a good deal of the objection would lie, for the character of
the rate to be levied was somewhat peculiar. It was undoubtedly a very heavy
rate, but a very large proportion of it was for the support of the village
chaukiddrs —two-thirds of the whole. Now, we knew that these village chauki-
ddrs were necessarily in their character local, and it followed, therefore, that two-
thirds of the whole rate would be nccessarily expended for a local purpose. The
result scemed to Dbe, that the tax now imposed for general purposes by the cess
proposed was not so heavy as it at the first sight appcared to be; that it was not
in reality very much heavier than the cess which was proposed to be levied in
Oudh. But there was this important difference, that in imposing a rate of five
per cent., one-quarter of which might be spent for provincial purposes, you got, for
provincial purposes, as large a sum as was proposed to be raised altogether in
Oudh, where the rate was one and a quarter per cent. You got cxactly four
times the sum which you got for the same purpose in Oudh.

It appeared to him that the expenditure on account of what he might call
obligatory local purposes must first nccessarily be deducted, while the money
available for what he might call optional and discretionary purposes, was almost
entirvely in the hands of the Local Government, to spend for almost any pur-
pose. The purposes which the law left to the diserction of the Local Govern-
ment were very wide: they werc not only the construction and repair of roads,
schools, hospitals, dispensaries, lunatic asylums, markets, wells and tanks, but
any other works likely to promote the “health, comfort or convenicnce” of the
people. IIe was sure that the Lieutenant Governor of the North-Western
Provinces would do all he could to contribute to the health and conveniencs of
the people; but still, almost anything might be brought under thosc words, and
you put in the hands of the Local Government a large margin, which would
enable him to do what he liked with the whole of the rates frorn those Proyv-
inces.

He would now say one word with regard to the administration of these
funds. His Exccllency the President declared, with great force and truth, that
great advantage would be derived from the assistance of intelligent residents,

i
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Natives and Europeans, in the management of these local funds. But with
regard to the nature of the provision made in the Bill for local administration,

Hrs Honovr thought that the Hon’ble Mr. Inglis and the Hon’ble Mr. Strachey,
and other Menibers who had had practical experience of the working of such local
'Commlttees, ‘would know pretty well that they had not in all cases been a very
great check, and that the Magistrates had sometimes been able to do pretty
much as they liked with the local funds. District officers had told His
-Excellency, the President, that they had found no difficulty in dealing
with Native members. e thought that other members had probably
found, as His Howour had in days when they were young, that the Magis-
trate had sometimes no trouble in being able to do pretty much what .he
liked with the money. He could not suppose that District officers were likely
generally to do that sort of thing, and he hoped and believed they would attend
to the desires and wishes of their constituents. But, at the same time, if we
necessarily left it a good deal in the hands of the local officers to appoint to the
committees, they were not likely to appoint Native members who would give
them trouble. It might be difficult to constitute the committees otherwise ;
but, in respect to the area over which these committees had control, he did
think that, in so far as the rate was intended to be a local rate for local purposes,
and not a provincial rate for provincial purposes, it would be desirable, not only
that the district committees should have something of a popular character, but
that there should be local sub-committees of a still more popular character, who
might administer the local funds allotted to them for strictly local purposesin which
they were really interested. He feared that Indian districts were too large for local
rating for all purposes, and that the greatest proportion of the tax-payers did not
really look on the thing as a local tax at all. They looked upon the rate as a tax,
and the thing was not hrought home to their minds by a strictly local expenditure
of the money for their own benefit before their own eyes. He hoped we would
even come down to the formation of local unions of villages, in which it might
he that local obstructions, local roads, local nuisances of all kinds in which the
the committces of such unions might be interested, would be improved from the
money paid for local purposes, by which means he believed that the people
might come to appreciate this tax: they would come to feel that it was for their
own benefit, and that, so far as the local rates were concerned, they got something
for their money.

Hr1s HoNouR was gratified to learn from the Hon’ble Mr. Inglis that, so far
as could be done, the observation which Hrs HoNour had made on the subject of
the imposition of the rate on area or acreage, would receive attention in
Seclect Committece. He would now only call attention to this, that the Committee
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which sat in the North-Western Provinces recommended that the rate should be
assessed on the rents of the land, and not on, the acreage ; at least that he under-
stood to be the result of the recommendatious.

He had already noticed that two-thirds of the expenditure was not for the
purposes for which local cesses were ordinarily levied, but was to be devoted to
the maintenance of the village chaukiddrs. He wished to understand whether
this expenditure was to be in addition to, or in substitution for, the mode of
paying for their services now obtaining. There had been a good deal of difference
of opinion on this point, and he was anxious to sccure this village institution
to the people of the North-Western Provinces. He was extremely unwilling
to see the village chaukiddr turned into a Government officer, at an expense
equal to that for maintaining the Native Army. His HoNour’s view of this
question had always been, that it was better to maintain the independence
of an indigenous institution like the wvillage constabulary. The village
chaukiddr was a man who served the villagers. He was paid by the people
for scrvices rendered to them, and they willingly paid a small contribution
without feeling it a Dburden. But if you imposed a higher rate to pay
a local policeman, you imposed a heavier burden on the village commu-
nity, in respect of which he doubted whether the result and advantage were
commensurate to the heaviness of the burden. Therefore, he was anxious to
know whether this rate, so far as it applied to the maintenance of the village
Police, was in addition to the burden which the village communities had hither-
to borne, or whether it was in substitution of that burden, and, if so, how the

substitution was to be arranged.

The Hon’ble Mr. Erris need hardly say that he concurred with the
greater part of what had fallen from His Honour the Licutenant Governor,
in regard to the distinction between local and provincial taxation. He
thought it would be a matter for consideration whether we should not adopt
the title printed outside the Bill, instead of the title as it stood inside ; whether
we should not declare the Bill one for the imposition of local rates, and not one
for the imposition of local and provincial rates. The same remarks which he
had made with regard to the seventy-five per cent. allotment for Oudh would
apply to this Bill, and he should be glad if the Committee which would be ap-
pointed to consider this Bill were not only o adopt the suggestion which had
been made by His Honour as to the amendment of the title, but accept the
proposal Mr. ErLis would venture to make that, instead of only seventy-five
per cent. being appropriated to local purposes, the full hundred per cent. should
be so used ; and that all sums levied under the Bill should be applied to the
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nnpmvement of the districts in which they were raised, and not in any other

district or for the general pm'poses of the Government. He thought this
distinction was the more important, as, under this Bill, it was proposed for the
first time to ta.x, for local purposes, the districts’ in which a permanent scttle-
‘ment of the revenue prevailed. e thought the tax would be very easily col-
lected if the rate-payers knew that it was for their own local benefit, and was
not to be mixed up with revenue raised by the Imperial Government for
imperial purposes, and if they saw that the sum raised was expended exclu-
sively in the district in which it was raised. In this case it was much more
important than in the case of Oudh to insist on this distinction.

He believed, also, that amongst the objects on which the money was to be
expended was Police. He presumed that by the term Police was meant the
Police of the villages. IIe fully concurred in all that Iis Honour the Lieuten-
ant Governor had said on this point, and he trusted that an assurance would
be given that it was not intended to impose a heavy tax to provide a étipendiary
force in substitution of the old village Police. If the Bill was applicable to
the village Police only, he thought it should be so stated therein, and that it
should not be left to be supposed that we were levying local taxation to pay
the district Police ; an obligation which had hitherto fallen on imperiai funds,
and which would be henceforth discharged from the provincial assignments.

‘With reference to what had fallen from His Honour as to his experience
that district officers did pretty much what they liked with local funds, Mz.
Ewrris thought there was one class of district officers to which His Honour had
not referred, and that this was a large and valuable class. There were some
district officers who had no difficulty in dealing with local committees, not
because they carried everything their own way, but because, having consulted
their local committee, they found that the very valuable advice and assistance’
they received from the committee enabled them to work more effectually than
they would otherwise have been able to do. He was quite sure that the
number of such district officers would increase; thercfore he was much more
hopeful than His Honour of the increasing usefulness of these local committees

The Hon’ble Sir RicHARD TeEMPLE said that, as these matters trenched on
finance, there was just one topic to which he must take the opportunity of
briefly adverting. 1Iealluded to the allegation made in the letter from the
Government of the lforth-\\’cstem Provinces, addressed to this Govermment in
the Financial Dopartment. The passage in question runs thus :—

« Phe Resolution imposes & portion.of the imperial deficit, amounting o<tensxbly to £48,030,
on tho North-Western Provinces, while there is actually devolved on these Provinces an expen-
iture hitherto imperial which, with the deficit, amounts to £142,079.”
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Of cowrse this passage meant that we nominally imposed upon them now taxes
in respect of £48,000, but in reality we imposed upon them taxation to the amount
of £142,000, or just three times that amount. Perhaps it might be considered
unnecessary for him to refute this argument after what had fallen from His
Excellency the President and his hon’ble friend Myr. Strachey ; hut as this was a
matter which related to the Financial Department, he must beg to he allowed
to say a few words. The argument really rested on the following passage of the
letter to which he had referred : —

“The civil estimates have been retrenched to a point utterly inadequate to the require-
ments of these Provinces # * ¥ the supplies necessary for the ordinary repair of main
Tines have been well-nigh stopped : those for the repair of buildings have been cut down, and
the construction of new works, even where urgently required, has been for the most part
postponed.”

This was a stock argument of every Local Government whenever we at-
tempted to cut down their expenditure—when we told them that there was a need
of our cutting our coat according to our cloth. If in any instance we failed to
act up to that principle, it was because we listened to arguments of this descrip-
tion. The inference attempted to be drawn was, that the grants for the cwrrent
year were inadequate or unfair to the North-Western Provinces as compared
with other Provinces, and were less than what we should have been compelled
to grant in the next year. To any such inference he begged to demur. The
grants of 1870-71 were quite just, and as much as we could-afford, and we did
not intend, and would have refused, to give, one farthing more. That was the
plain fact of the case. 'Well, that being the case, the amount of taxation im-
posed upon the Government of the North-Western Provinces was just
£48,000, or, according to the corrected figures, £46,753 ; and His Excellency the
President had already explained to-day that it was certain that, for the next year,
the amount would be less than that. The demand Jor 1871-72 was only £18,000;
but even taking it at the full amount of £46,000, that would represent the
amount of burden which our present budget really imposed on the North-
‘Western Provinces in future years. But it would never be more. Thercfore, he
must take this opportunity of denying most explicitly that we imposed anything
more than £46,000. From the correspondence that had since ensued, it was Pos-
sible that the North-Western Provinces Government might not stand by that
declaration ; but whether they stood by it or not, the correspondence had heen
published in their local Gazettc and had become known to the public.
Therefore, he thought it necessary, being a financial point, to take the oppor-
tunity of giving this cxplanation of the matter. As far as there might beo
a necessity of imposing additional taxation, it was not the Financial Depart-

1
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ment of the Govemment ‘of India tha.t imposed that' nécessity.: Even taking
the estimates of the Hon’ble Mr. Inglis, the' proposed Licérisé Tax Bill arid local |
rating Bill would produce, together, something under £130,000. = Then; what Sir
'RmHAnD Temrie had to observe was, that if anythmo hke that amount was
T rzused, it was imsed on’ the 1espons1b1hty of the Local Government and its local
'adv1sers It was 0t raised from any compulsion on the part of ‘the Govern-
ment of Incha The utmost amount that could be mlsed on our compulsion was
£46,000. Whateve1 amount was raised beyond that was raised because the local
“"authontles beheved that it could be équitably and reasonably raised. They were

_1espons1ble, and not thie urovernment of Indm, for every. farthing that was raised
" beyond the £46,000.

He desired to make these observations purely with reference to the tenor
of the correspondence which had been published. The really great point.he
wished to elucidate was this: the action now to be taken was really the action
of the responsible Local Governinent who in their wisdom and justice believed
that the amount to be raised was such as could be raised with propriety.

. The Motion was put and agreed to.

LIMITATION OF SUITS BILL.

The Hon'ble MR. STEPHEN presented the repo1t of ‘the Select Oommlttee
on the Bill for the Limitation of Suits.

RAILWAY BILL.

CoLONEL the Hon’ble R. STrRACEEY moved for leave to introduce a Bill to
amend the Railway Act. He said. that a very few words would suffice to
explain the objects of ihe Bill. The netessity for the amendment of the
Railway Act, XVIII of 1854, had long been admitted. A Bill had been for
many years before the Council, mtex;_ded to bring about that amendment of the
law. The Bill went before a Committee, and after having been carefully revised
by them, was sent to the Secretary of State. The Secretary of State consulted
the Boards of the several Railway Companies in England, and serious objection
was taken to the form proposed to be given to the law. The result was that
the draft was sent back by the Secretary of State for re-consideration, and it
now appedred almost certain that it would be impossible to proceed with the
Bill in the form in which it stood. It was difficult fo make a law that would
satisfy the Government and the Railway Companies, and there could be no
question that aconsiderable length of time must elapse before any law could
be passed on the subject ; but various points had arisen in the administration
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of Railways which would require immediate correction, and on these all parties
were, he thought, agreed. It was to amend these particular points that the
Ppresent Bill was proposed.

The first of these points related to the fencing of Railways, and the second
related to the trespass of cattle. Another was the deﬁnitionpf “ Local Govern-
ment,” the authority under which the powers of the Railway Act were ex-
ercised. Then, there was an obscurity regarding the definition of the term
“ Railway” itself, which it was proposed to correct; and, lastly, some alteration
seemed desirable in the mode of dealing with the regulations made for the
guidance of the servants of the Railway Companies. These, however, were
little more than matters of detail, which, though important in their own way,
did not call for any discussion of principle, and therefore it would not be
necessary for him to say anything more on the subject at this time.

The Motion was put and agreed to.

PENSIONS BILL.

The Hon’ble Mr. CockERELL movel that the Hon’ble Mr. Ellis be added
to the Select Committec on the Bill to consolidate and amend the law relating
to Pensions.

The Motion was put and agreed to.

FINANCIAL COMMISSIONERSHIP (OUDH) BILL.

The Hon’ble MR. STRACHEY said that no notice had been given of the *
motion he was about to make, but the matter being somewhat wrgent, he would
apply to the President to suspend the Rules for the Conduct of Business, to
enable him to move for leave to introduce a Bill to abolish the office of Financial
Commissioner of Oudh. .

The President declared the Rules suspended.

The Hon’ble Mr. STRACHEY then moved for leave to introduce a Bill to
abolish the Financial Commissionership of Oudh. Both the present Chief
Commissioner of Oudh, and Mr. Davies, late Chief Commissioner, had come to
the conclusion that,in conscquence of the progress that had been made in the
settlement work, and for other reasons, the considerations which formerly made it
essential to have a separate Financial Commissioner for Oudh, no longer had any
great force; and it was quite possible to abolish the Financial Commissionor-
ship and thus save a considerable swm of money every year. But, as the law now
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stood thc szmcml Qommlssmner vn'tually possessed, in certain classes of cases,
the powels of a High™ Court, and other duties were imposed on him by law,
It was necessary, before the- -appointment could be abolished, to provide for the
dlsposal of the 'Lppellate jurisdiction which was now discharged by the Court
of the I*‘ma.ncla,l gomrmssmner It was ploposed to make over a portion of the
work to the Chiéf Commissioner, a portion to the Judicial Commissioner, and a
p01t10n to the Commissioners of Divisions. There were, at the present moment,
a considerable number of cases pending in the Appellate Cowrt of the Financial
‘Commissioner, and it was impossible that the Chief Commissioner, with all
his executive duties, could himself dispose of all this business. The Bill being
of a very simple character, and delay being injurious, MR. STRACHEY might,
probably, at a future stage of the proceedings, ask His Excellency the President
to suspend the Rules to enable the Bill to be proceeded with as quickly as
possible. '

The Hon’ble Mr. STEPHEN desired to make an observation or two on this
Bill. He had not the least doubt that this Bill was necessary, but he regarded
‘it as a necessary evil. The law in relation to the Courts in Oudh was altogether
in a most unsatisfactory state. There were at least three Acts on the subject,
" which it was by no means easy to understand in their relation to each other.
“There was, in particular, a most extraordinary provision by which the Central
Provinces Courts’ Act was somehow mi:;ed up with the Oudh Courts’ Act, and
the result was to produce great confusion. The Bill proposed to be introduced
would for a short time make that confusion worse confounded than before,
and the notification would add to that worse confounded confusion. He hoped,
however, in the course of the summer, to put the whole of the law relating
to the Courts in Oudh into one Act of an intelligible character. Much had
been said on the subject of judicial reform in the Cowrts; it -was far too
wide a subject to say anything about at the present moment. It was, however,
an absolutely necessary preliminary to any judicial reform whatever worthy of the
character, that the law relating to the actual existing Courts should be got into
an intelligible shape. We had Civil Courts’ Acts for Bengal and Bombay; we
bad Acts for the Panjdb; an Act for the Central Provinces, and he hoped that
they would very soon have an Act for Oudh. An Act of the same sort with
regard to Madras had also been under cons_ideration. He had heard that the
Madras Government felt some reluctance to have that Act proceeded with,
because improvements might be introduced which would make it necessary to
have a new Act. He ecarnestly hoped that the Madras Government would
help in passing that Act and provide the Government of India with the
materials necessary to “put it into proper shape. Because, until we had
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the whole 1aw on the subject in an intelligible form, it was impossible to discuss

the subject on gencral grounds, or cven to consider any specific or general im-

provement. He thought it would be extremely desirable to get the whole law

on the subject into shape, and although it was necessary to pass the present Bill,

he loped to take the earliest opportunity to consolidate the law relating to the
Courts in Oudh.

His Honowr the LirurENANT GOVERNOR wished to say a few words with
regard to what had fallen from the IHon’ble Mr. Stephen. No one could be
more in favowr than he was of a consolidation of the law in an intelligible
form, and no ono could appreciate more than he did the immense service
that was likely to be done to India*by the Hon’blc Mcmber who had in so
encrgetic and vigorous a ‘manner undertaken thosc duties. We might expect
that, during the time the Council would be absent from Calcutta, & very large
amount of work would be done by that gentleman ; we could not but appreciate
what had been done up to the present, and we must appreciate what might be
done in the futwre. But only this very morning a doubt had been suggested to
His HoNoUR, with respect to the consclidation of the law as it would affect the
Local Government of Bengal, whose legislative powers might be more or less
affected by these measures of consolidation. The result of consolidating all the
old laws and bringing them into a new law was to deprive the local legislature
of all power of dealing with them in any form, a power which the existing law
gave with respect to old laws of the Indian legislature, but not with respect to
new laws. To put a case in point. Before the Bengal Civil Cowrts’ Bill was
passed, it was competent to the local legislature to deal with the jurisdiction and
powers of Munsifs as they thought proper ; but, as the law now stood, though it
had been put into a move intelligible form, the result had been that the Bengal
Legislative Council was totally deprived of the power of cntertaining any
matter connceted with the powers and jurisdiction of Munsifs, even in regard to
the most minute particulars. And his opinion was that, if the work of consoli-
dation should be carried on in the same manner with the rest of the existing
law, the result would be virtually to deprive the lccal Council of all legislative
power whatever, because nothing would be left for them to legislate about
except in the matter of imposing new taxation, or making laws on subjects on
which nobody ever made any laws before. Fe therefore ventured to suggest
\\'fletllel', in consolidating the law, it would net be possible to make some arrange-
ment for saving the future power of the local legislature to deal with such
matters as were within the legislative capacity of that hody.

The ITon’ble Mr. StepuEN said that he could assure His HHonour the Licuten-
ant Governor that theve was not the least danger of the measures of consolidation
X
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uﬁdértakén by this Council having the effect which he had mentioned. If the
Bengal legislature would undertake any work of this kind which it could
undertake, the Government of Indin would be very glad. With regard to the
Bengal Civil Courts’ Act recently passed, it had been very carefully considered by
the late Lieutenant Governor and the local authorities, and the views which had
been expressed by the Bengal Government were most carefully considered. With
regard to such matters as the jurisdiction of the Courts, there were many points
which the local legislatures would be incompetent to deal with, as, for instance, the
relations between the High Courts and the Subordinate Courts. Moreover, by
the Acts which had been passed, large powers were reserved to the Local
Governments to regulate every matter which they could have a desire to
regulate. Surely it was not desirable that these matters should be left in a state of
vagueness, because the Local Governments could not deal with them, and beeause
we would not do it for fear of interfering with the legislative powers of the Local
Governments. If the Local Governments would favour us with any expression
of their views, he was sure that there was no desire on the part of the
Government of India to interfere in the smallest degree with their action.
"With regard to the Bill for Madras, he might mention that it was taken
up by the Executive Government at the express desire of the Madras Govern-
ment, because they had not the power to deal with the subject. If these matters
were to be put into shape, the Government of India was the only authority that
could do it, because they were subjects which interfered more or less with the
functions and jurisdiction of the High Cowts.

The Motion was put and agreed to.
The following Select Committees were named : —

On the Bill to provide for the levy of rates on land in Oudh—The Hon’ble
Messrs. Stephen, Ellis, Cockerell and Inglis, and the Mover.

On the Bill for imposing a duty on certain trades and dealings in: the
North-Western Provinces and Oudh—The Hon’ble Messrs. Strachey, Stephen,
Ellis, Cliapman, Bullen Smith, Cockerell, Cowie and Robinson, and the Mover.

On the Bill to provide for the levy on lanq of rates to be applied to local
purposes in the North-Western Provinces—7Tle Hon’ble Messys. Strachey,
Stephen, Ellis, Ghapman, Cockercll and Robinscr, and the Mover.

The Council adjourned to Friday, the 24th March 1871.

CALCUTTA, 1 WHITLEY STOKES,.
The 18¢th March 1871, § Secy. to the Govt. of India.
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